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CENTRAL ADMINISTRAT IVE TRIBUNAL
ALLAHABAD BENCH
ALLAHABAD.

Dated : This the \QL‘ day of ____égékﬂﬁﬂf 2003,

Original Application no, 441 of 1996,

Hon'ble Maj Gen xx Srivastava, Member (a)
Hon'ble Mr AK Bhatna 3L, Member¥ " {J)

1. Dr. Jagdish Chandra Verma, s/o late Sri ML Verma,
- r/o D=7, Priya Darsani Nagar, Iaatnagar, Bareilly.

24 Dr. Vinay pratap Singh, s/o late sri G.K. Pandia
r/o 1134 Janakpuri, Izatnagar, Bareilly,

35 Dr Balvir singh Rathore, s/o late sri Hg Rathore,
r/o 146 Janakpur, Izatnagar, Bareilly.

4. Dr. Ahooja, s/o late sri Thanaram,
r/o House no, B=60, Model Town, Bareilly.

54 Dr. Yashpal singh, s/o late Sri T.R. Kamboj,
r/o Plet No. 12, Type 'D' IVRI (Campus) ,
Izatnagar, Bareilly.

t e e mpplicants
By Adv : sri R.D. Agarwal
Versus

B g Union of India, through the Director (Personnal),
Indian Council of Agricultureal Research, Keishi Bhawan,
Dr. Rajendra Pprasad Road, New Dpelhi,

2. Director General/secretary, CsReA./ President,
Committee, on Agricultural Research Serviceg
Krishi Bhawan, Dr. Rajendra Prasad Road, New Delhi,

3. Director, Indian Vetinary Resemrch Institute,
Post Izatnagar, Distt, Bareilly,

ss s Res Qondents

By Adv : sri pp Tripathi, sri Jn Tiwari
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CRIODER

By Maj Gen KK Srivastava, Member (A).

In this OA, filed under sSection 19 of the A.T. Act,
1985, the applicants (five in number) have prayed for following

reliefs: -

"a, issue a writ, order or direction in the nature
of certiorari for quashing the impugned order dated
25.9.,1995, | z E

b. issue a mandamus directing the respondents to
put up the annual 5 yearly assessment report of

performance period ending 31.12.1985 of the applicants
under review system before the proper assessment
committee in regard to grant of promotions from grage

S=2 to Grade S-3 w.e.f. 1.1.1986 under ICAR/ARS Service
Rules and conditions in accordance with the Judgment
of Hon, Supreme Court and Tribunal referred in preceding
paras and sub. paras.

c. Jissue mandamus directing the respondents to award
the all conseguential benefits to the applicants after
assessment of performance report period ending 31.12.85
by the assessment committee in accordance with law
Weeoef. 1.1.86 in the interest of justice.

de issue a mandamus directing the respondents to act
according to their notification dated 15.12.199%
(Annexure A-27) and disposed of the ! matter of the
applicants in regards to assessment period ending
31.12.85 for promotion from grade s-2 to S.3 wef
1.1.86 under article 141/142/144 of Constitution.

e "
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2. The applicants in this OA have approached this T;ibunal
for redressal of their grievances $0r non consgideration 9%
promotion fram Scientists Grade S-2 to sScientists Grade sS-3
in accordance with the Agricultural Reserarch Service RJle

1975 ( in short Rule of 1975). 99 sScientists of Indian Vethary

Research Institute (in short IVRI) working under respondent
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3.

no. 3 filed OA no. 1703 of 1993. The facts of OA no. 1703
of 1993 are similar. On perusal of pleadings in this 0a as

well as the judgment dated 31.1.2002 passed in OA no. 1703
facts and pleadings
of 1993, we find that by and large tieg/are the same. QA no.

1703 of 1993 was finally decided by the following order:

on 310102002:"

"We have carefully considered the submission of
learned counsel for the parties and in our opinion, [in

the facts and circumstances mentioned above, we do njot

find any delay and latches on the part of the applicants,
they are entitled for the relief., The 0OA is accordingly
allowed in part. The respondents are directed to consi-
der the claims of the applicants with regard to their

promotions to scientists gr $-3 under Rules of 1975
with regard to the years 1985, 1986, 1987 & 1988 and
promote the applicants if they are found suitable in
the assessment and satisfy other conditions. We also
| make it clear at this stage that in case the applicahts
have been confered benefits under new scheme relating

to UGC pay scales under scheme of 1989 or Rule of 1991

- they will: ke entitleéd to adjust the same, while givihg:

benefits of promotion under Rules of 1975."

We are in respectful agreement with the same. This OA is
bove
squarely covered by theLjudgment passed in OA no, 1703 of 1993.

In the impugned order dated 22.6.1993 respondent no. 2 has

informed as under :=

“fafea & f5 1-1-88 Y 7Fwg ¥ farafarTey FIEAT T
AT goTeT ¥ o T 7Y 5 asffy gearsT a7 TF?:"JT 31-12+
5T qaTaEY 1 E | e 31-12-85 &1 TITTH W b
5 asffa gerraT ¥ TRy w&ET 1-1-86 YT 1-7-86 Y

TI=Td 39TFwY ot 97 7fa Y99S ¥ oT gToeT =TaThmen
Y faaTendtT ¥ 1 grar P & gefeT B o

E: 0004//"'
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Even the respondents nhave taken no decision in view of the
facts that the matter has been subjedice. However, since
the controversy stands resolved by the judgment of this
Tribunal dated 31.1.2002 passed in OA no. 1703 of 1993

nothing more remains to be decided.

3. In the facts and circumstances the OA is allowed in
part and is finally disposed of with the same terms and cond

as directed in OA no. 1703 of 1993 (reproduced in para 2:ant

4 There shall be no order as to costs.
MeméE£§%:;/n Member (A)
/pc/
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